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NATIONAL COMPANY LAW TRIBUNAL
AMARAVATI BENCH

(Virtual Hearing)
PRESENT: SHRI RAJEEV BHARDWAJ - MEMBER (JUDICIAL)

: SHRI SANJAY PURI - MEMBER (TECHNICAL)
ATTENDANCE-CUM-ORDER SHEET OF THE HEARING HELD ON 25.11.2024 AT 01:15 P.M.

TC/CP. Nos. IBC Stage I’rcsentcsat:ege ol Section/Rule Rame of Paxties
Resolution Plan Resolution Plan 9 of IBC Pattabhi Enterprises Vs Blue
Approved |Approved on 07.05.2024 Park Sea Foods Pvt Ltd
TIA(IBC)/429/2024 in For admission Blue Park Sea Foods Pvt Ltd,
TA(IBC)/399/2023 Rep by (SRA)
I;I\i(xl(lligé/;ig%%;;n Boratsiaion Blue Pa;k Se':l F(‘(Snl):‘:)Pvt Ltd,
ep by
CRABErEHaNRER IA(IBC)/431/2024 in R U{; f‘l’gpf Blue Park Sea Foods Pvt Ltd,
TA(IBC)/44/2023 Code 2016 Rep by (SRA)
IA(IBC)/432/2024 in For admission Blue Park Sea Foods Pvt Ltd,
JA(IBC)/214/2023 Rep by (SRA)
TA(IBC)/433/2024 in For admission Blue Park Sea Foods Pvt Ltd,
1A(IBC)/362/2023 Rep by (SRA)

ORDER

IA (IBC)/429/2024 in 1A (IBC)/399/2023:

Present: Mr. Bendi Raviteja, Ld. Counsel for the Applicant.

This application has been filed by the Successful Resolution Applicant

(SRA), M/s Kineta Global Limited seeking to allow the substitution of its name

in place of the existing applicant, Mr. Rajesh Chillale, RP, in IA 399/2023.

After hearing the submissions, the application is allowed and the name of

the Successful Resolution Applicant (SRA) i.e. M/s Kineta Global Limited is

substituted. Hence, RP is directed to file an amended copy of IA (IBC)/399/2023

with the modification of cause title well before the next date of hearing.

Accordingly, A (IBC)/429/2024 in IA (IBC)/399/2023 is allowed and

disposed of.
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IA (IBC)/430/2024 in TA (IBC)/107/2024:

Present: Mr. Bendi Raviteja, Ld. Counsel for the Applicant.

This application has been filed by the Successful Resolution Applicant
(SRA), M/s Kineta Global Limited seeking to allow the substitution of its name
in place of the existing applicant, Mr. Rajesh Chillale, RP, in IA 107/2024.

After hearing the submissions, the application is allowed and the name of
the Successful Resolution Applicant (SRA), M/s Kineta Global Limited is
substituted. Hence, RP is directed to file amended copy of IA (IBC)/107/2024
with the modification of cause title well before the next date of hearing.

Accordingly, TA (IBC)/430/2024 in IA (IBC)/107/2024 is allowed and
disposed of.

IA (IBC)/431/2024 in TA (IBC)/44/2023:
Present: Mr. Bendi Raviteja, Ld. Counsel for the Applicant.

This application has been filed by the Successful Resolution Applicant
(SRA), M/s Kineta Global Limited seeking to allow the substitution of its name
in place of the existing applicant, Mr. Rajesh Chillale, RP, in IA 44/2023.

After hearing the submissions, the application is allowed and the name of
the Successful Resolution Applicant (SRA) i.e. M/s Kineta Global Limited is
substituted. Hence, RP is directed to file amended copy of IA (IBC)/44/2023 with
the modification of cause title well before the next date of hearing. Accordingly,

IA (IBC)/431/2024 in IA (IBC)/44/2023 is allowed and disposed of.
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IA (1IBC)/432/2024 in 1A (IBC)/214/2023:
Present: Mr. Bendi Raviteja, Ld. Counsel for the Applicant.

This application has been filed by the Successful Resolution Applicant
(SRA), M/s Kineta Global Limited seeking to allow the substitution of its name
in place of the existing applicant, Mr. Rajesh Chillale, RP, in IA 214/2023.

After hearing the submissions, the application is allowed and the name of
the Successful Resolution Applicant (SRA) i.e., M/s Kineta Global Limited is
substituted. Hence, RP is directed to file amended copy of IA (IBC)/214/2023
with the modification of cause title well before the next date of hearing.
Accordingly, TA (IBC)/432/2024 in IA (IBC)/214/2023 is allowed and
disposed of.

IA (IBC)/433/2024 in TA (IBC)/362/2023:
Present: Mr. Bendi Raviteja, Ld. Counsel for the Applicant.

This application has been filed by the Successful Resolution Applicant
(SRA) i.e., M/s Kineta Global Limited seeking to allow the substitution of its
name in the place of existing applicant, Mr. Rajesh Chillale, RP, in IA 362/2023.

After hearing the submissions, the application is allowed and the name of
the Successful Resolution Applicant (SRA) i.e., M/s Kineta Global Limited is
substituted. Hence, RP is directed to file amended copy of IA (IBC)/362/2023
with the modification of cause title well before the next date of hearing.

Accordingly, IA (IBC)/433/2024 in IA (IBC)/362/2023 is allowed and
disposed of.
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SANJAY PURI RAJEEY BHARDWAJ
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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